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CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCTPAL BENCH

Naew Delhi, this 15%th day of

LAKSHMI SWAMINATHAN, MEMBER{J)
<. MUTHUubMARiMEMREPkﬁ)

nidhi EFrclave
Vaw Dall 1~11OUW7 L. Applicant

By Advocate: Shri M. K. Gupta

1. Emplovess Provident |
Organlsation, through
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Central Privident
Heard O0ffice, Bhavis
14 P'i'&ji Cama Place
Mew Delhi~-119066.

7. Central Bosrd of
of Emplovess Prov

Through It fie

Shram Shaktl Bhawan

Fafi Marg

Mew D2lhi-110007 C s

Ry Advocate: Shri ¥.5.R. Krishne

Hon ble Smb. Lakshml Swaminabthan,M(J)
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This O/ has been  filled by the appllcant

a number of reliefs as set out In paragrapt o
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of the QA. Howevear, Ttodavy at thse asasring. learner

saunsel Tor the applicant submits that he will b
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fooeomplete  the disciplinary proceedings  1nitiated
by chargeshest  dated 16.3.92 against the azolicont
within a perilod of three months as praved by him  in
paragraph~-8{ivy of the 0A. He also undortakes Lhot

the applicant will fully cooperate in the dizciplingry
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e oharges agalast the applicar He

submittad fat in the facts and oircumstarces of

nine months Lime may be ¢gran

alinary  adthority to complele the  enqgulry
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3. We  heve  considered L above pleadl
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